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OA NO. 9 7 7/2003

r h1s t he Z1s t day of Ap r11,2003

HOW BLt; SH. KULDIP SINGH, >IEM8ER (J)

Dr-. M. Ma n u n e e t h i C h o 1 a i" i
s/o late Sa Mar irnuthu,,
aged about A-3 years,
Liep u "ty D1r c t o r I ns pe c t i o n,
Company Affairs, Chesinai,,

CBy AdVoc a. t:e: S ii. K, N, Ba 1go pa I)

Versus

Union of India.
(Through Secretary,

Ministry of Justice & company Affairs.,
Sliastri EU'iawan, New Del hi«

iSML,!

OA is dismissed on the point of res judioata. At this-

stage, counsel for applicant seeks to withdraw the OA.

However, he wants to file some comprehensive petition. He aay

do so,, if law permits.

IP SINGH )( KULC
Member (J)


